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tificalion, appoint in this behalf. 

2. in U~is Act,- Definitions 

(a) "Corrunission" means the Uuar Pradali State Corn~nission for Women 
constituted urrder sectiot~ 3 : 

(b) "Member" means a ineinber of Uic Comrnissioll : 

(c) "National Co~nmissioti for Women" mcans the National Commission 
for Wornen constituted under section 3 of the National Commission for 
Woinen Act, 1 M  ; 

(d) "Oilier Backward Classes of citizens" means such classes of cilizens a\ 
are detiaed in clause (b) of section 2 of Uie lJ~tar Pfi~desb Public Services 
(Reservation for Sclieduled Castes, Sclieduled 'I'ribcs arid OWr Backward 
CI:LW) Act, 1994 : 

(c) ''Wanen" i~lcludes fetnrclc-child or adolesce~t girl. 

CI IAPTER 11 

3. (1) rile State Cmvenimear sliall, by notification, coastitutc a body to bc ConsLitUtion of 
the Co~n~nissio~l 

linow~l as Ihe IJuar Pradcsli Stale Commission for Women lo exercise the powers 
conferred on, and to perform the fi~nctions assigned to. i t  uucter this Act. 

(2) The Ccnnmission shall consisr of- 

(a) Chairperson who sliall be an eminent person cornrnilted w the cause of 
wcnnen lo be notniriatcd by tllc State Goven~~nent : 

(b) No1 tnotc than six Metnbers preferably womea, to be norninated by tile 
Slate Governmcnt from mnongsl llle persons of ability, integrity std slanding 
who have served the cause of women or have h,d suftlcient knowledge arid 
expcricnce in law or legislation, admirrislratioi~ ol' matters concerr~irig the 
advancement of women or lcadersliip of any trade union or voluntary 
organisation for women, for prcnection. upliftment aritl proinolioti of interest\ 
of worncn : 

I'rovidcd Iha. a1 last ot~c member each sliall he from at~oagsl persons 
hclonging to the Schcdulcd Castes, Ihc Schcdulcd Tribes and the other 
Backward Classes of cilirses, respectively ; 

(c) A Member-Secrcrary, to be nominated by tbc State Govenimeat who 
shall tw a women olficer, not below the rank of a Special Secr~+u-y lo the 
State CJovwlment. who is a ~ne~nher of a civil service of the State or of an All 
India Scrvice or holds a civil post under tile State with approp~iate exlxriencc. 

4. ( 1) 'I'IK Chailirgcrsc~n aid every Mcinhcr stiall hold oftice for a pcriod of Uiree and CFLn coc~d~ttorls Of 

years Cram Uic date he assu~ncs oflice. 1 of scrvice 

(2) The Chairperson or a Mctnber other [hart the Member-Sec~elary may, by 
writing under his hand and addressctl to the Sbte, Government, resign fran the oftice of 
Chairperson or. as li~e case rnay be, of the Member at any rirne. 

(3) rrle State Govenu~lcnt shall remove a pcnocl frcun d ~ :  oftice of c l ~ i i r s o n  
or a Member if ( l i t  prson- 

(a) hecomncs an utldiscliargcd in.wlvcnt ; 

(h) is cmtviclctl arltl .wntenctxl lo unprisonmatt. 
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court; 

(dl xluses lo act or hecornes incapable of acting; 

f r )  is. willlout ob~air~ing leave of absence fro111 the Co~nmission, absent!! 
froln lhree consecutive  nettings of the Commission: or 

(f l  in the opinion of the Stale Goven~mnent, has so abused Ute position of 
tlle ~hairpcrsort or Member as to render that persorls co~ltilluance in office 
detrimental to the public intwst or is c~herwix unfit or unsuitable to contihue 
a.. SUCII Cliairpersoti or Member : 

Providcd that, no person shall be removed under this clause urltil that 
persoti has been given a rezzsonablc oppofiunily of king heard in the matter. 

(4) A \lacancy causcd under sub-xction (2) or oU1envi.w shall be filled by fresh 
nonlina~iotl. 

( 5 )  7'hc salaries, and al1ow:uices payahlc to, and the olller term and co~~ditiotn 
of service of the ('Iiairprsoil and Mc~nhers skdl bc such may he prescribed. 

5 .  ( I )  'l'he Slate <;overntnent shall provide the Cotnlnission with such officers 
and clnployces as Inay be necessary for the efficient pertbrniancc of the functioes of tlie 
(lornmissiotl untlcr lliis Act. . 

(2) 'Fhe salarics aod allowances payable LO, and ?lie olher tenns and conditions 
of, Uic Member-Sccrel;~ry, the officers and otlier cmployecs appointed for the purpose of 
clic Commission shall be such as may be prescubcd. 

6. l'hc salaries and allowances payable lo tlie Chairperson and Memkrs and 
the adrniuiutraraiivc expenses, including salllruies. allowances arid pensions payable lo clie 
Me~nbcr Secretary, Ilic officers and other employees referred lo i11 section 5, shall be 
paid out of thc grrllrts referred to in sub-scction (1) of scction 11. 

7. No act or proceeding of illc Cornniission shall hc questioned or shall be 
invalid on Uie ground of Uie existence of ariy vac:ncy or ciefecl in h e  constitution of the 
(lommission. 

8. (1) 'IBc Corn~nission shall lncet as and when riecessary and at such tilnc 
arid place, as Uie Cliairpersoo Inay tlhink fit. 

(3) All orderc 2uid dcci\ion\ ol' tltc Corn~niksioo chall be auUietiticated hy the 
Mcrnhcr-Sccic~;lly (11 ;my o ~ l ~ c r  officer of the Comliiission duly authorised by tile 
Mernhcr-Sccrc~iwy in this bctialf. 

CIIAPI'EIZ I11 / 
[-UNCTIONS 01: 'TI IIJ COMMISSION 

9. ( 1 )  'I'lic Commission sliall perli>rin :\I1 or any of the following funclions, 
namely:- 

( ( I )  iti\lealigaIe slid examine all ~naUers relating to tlie safeguards provided 
for wolnctt ut~der thc C~rtstitutioa and other laws; 

(b) pi;setti to !he Slate: C~overn~ncnl. annually :uid at such odicr limes, as 
tllc ('o~nrni.\.\ioo inay dccln Tit, reports upon 11lc working of those safeguards; 
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(c) lnake in sucll reports recornmetldations for the effective itnplcrnerllatioll 

& of d~ose safeguards for i~nprovitig the cortditions of wonicn by tl~c State: 
L 

f (d )  review, froin time to time, the existirtg provis~ons 01. the Cotisdtutioo 

and other laws affecting wornc~i aid recornmeed ;uncridrneuts thereto so as lo 
suggest remedial legislative lneasurcs lo Ineel atiy lacunae, inadequacies or 

shortcomings in such legislations: 

(e) takc up d ~ c  cases oC violation of Ule provisioits of ilie Coa\titution and 
of orller laws relating lo wornell wit11 the appropriatc authorities: 

(fl look into spccitlic co~ilplai~~rs and take suo-rrzoru notice of matters 
relating to,- 

(i) depriwttion otl women's rights; 

(ii) noti-implemeritalion of laws eliactcd to provide protectiort Lo 
wotncrt ;111<1 also to achieve tlie obieciivc of equality and devclopmettt: 

(iii) non-compliance of policy decisions, puideli~ies or instructions 
aitrled a1 mitigaliug hardships cui(l ensuring welfare and providing relief 
to womcn, 

and to lakc up the is\;ues arising out of such matters with the 
appropriate aulliorilics: 

(g )  cause hpcci:~l stutlies or irtvesligatioos lo hc uiidcrlakco Into specific 
prohlelns or situatiorts aui.\~rig out of discrirnirtatioa and atrocities against 
wornen ant1 idcnlil'y Ilic coristraiots so its lo reco~~lrne~ld strategies for 
their rernoval : 

(11) untlertake protnoliorlal and educational rwsccu-c11 so a\ lo sugge\t ways of 
erisuririg due repre\calatio~i of wotneli i n  all spliereh and iclcnlily c ~ c i o n  
respnsihlc h r  impcding dwir advancement, sucll a\, iack of acce\a lo housing 
,uld basic services, iriadcqunlc support serviccs and tcclinolog~es k)r re(1ucing 
drudgery aid occuparional heaith ha&\ arid for ii:cre:nirig lheir prr)ductivity; 

(i) pcrrticipatc arid advise on tllc platinin:: procec;s of soclo-ecouo~nic 
~Icvclopmnent oC women: 

(j) cvaluale thc progrcss or thc clcvelopment of worncri under (hc Statc: 

(k) inspect or tausc to hc inspectetl (1 jail, rernancl home, wornen's 
instilutiorl or other places 01' custotly where woincn tu'c kept as pl.isotiers or 
olherwise, and take up witti (lie corlcerned au~horilies for reinctlrai action, if 
Sound nacehi;lry: 

(1) fund litigalion involviiig i\sucs affectiag a large body of women or Ihe 
i~itcrlircl;~tio~a ol' any provi\ioo of the Consiituliol\ o r  any oGxr Law\ nL' 
WOIIICI~; 

(111) tilakc periodical or special reports to 111c State Governme111 oo any 
Inatler perlaitling to wornen and, in particular. various diSS~cultics under wlticli 
womcn toil; 

(11) ally odlcr [natlcr which may he referred lo it by the Stale Govenlment. 

( 2 )  l'hc SLrlle Ciovcrumcnl sl~all cause rhc rcpcxls of tl~e Coininisxion lo bc laid 

1efo:c each house of tile Stale l.egisl;ilure alongwith a mcmoraritlurn explaining tlic 
ctior~ takcn or proposed to bc t'aken oil the recc~rnmend:~tioas and the reasom (or the 

loo-acccptancc, if any, oC ;uiy of such recommendatious. 



POWCIS of the 

Co~i~rnissio~t (a) or suh-ciauscs (i) ;u~d (ii) of clause (P) of sub-seciioti ( I )  of seclioll 9, have all Ibe 
power5 of 21 civil coun trytng a wit. alrd i r ~  particulx, it1 respect of the I'ollow~tig 
matters, rrarnely :- 

(0) si~lninoning and c~ilbrciag thc al[cndatlce of ally person ~ i d  exaniliiirg 
tii~n on oalh; 

(17) requiring the discovery ;u~d p~-uduction of any clocutnenc; 

(c) recciviu~ cvidc~~cc 011 'Pfidavirs: 

(ti) requisitioning any public record or copy tl~crcof from my court or office; a 
5 
i 

(e)  iss~~irlg com#nissiorts lor I ~ C  cxruiiinatio~i ol' wilnesses a~ id  documcnls; 
afd 

(fj aiiy other ratter whicli may he prescribed. 

CIIAPFIR IV 
FINANCE, ACCOIlNTS AKD AUDIT 
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the State 
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Alirtual and 

other rcpvrts 

~11tl 3~1dit ~.ers>rt 

lo I>c iaitl 

I w f ~ ~ i :  Slalc 
t.egisln t i~rc  

1 1. (1 .! The Sutte Govemmen~ shall, af~cr due appropriation made by the SL~LC 
L.egisiarnre by latv in this behalf, pay to 111e Commission by way of grants such :;urns 
of lnorlcy as rhc Slate Ctoverrllncrll [nay Lllinl; fit for being utiiised for Lhe purposes of 
(his Act. 

(2) '1'11~ C:om~n~ssroa {nay spe~td \uch surlls as it Lhinlrs Sit for peiforlnll~g (Ile 

tunc~ion\ ili~dcr 1111 \  Act, and sucll huins 01' money hllall tw treated as cxpenclllure 
p;~yahle out 01 the ~r:~ir(k iele~r-cd to 111 sub-wctto11 i 1) 

12. ( 1 )  'I lie ('oriurtis~iorl shall tnaiu~~ro propcr ;~ccounh and other relevant ~ecordb 

;uld prcp;lrc a r ~  ar~ilual ctafeinent of accouats in xuch torin as may be piscribed. 

(2) A copy of l i ~ c  a~liluai statement of accounh shall k submittetl to lfle Stalc 
Govcrnmcnl whicli shall cause llle hame to be audited. 

13. The corntr~isaion slid1 prepare a l ~ ~ u a l  reporl for each financi:~I year, in such 
l'onn and ;it such tirnc, as may be prescribed, giving a full accoutir of its activilk\ 
during thnr Fitlanri;tl yr;v aid torward a copy thereof to Ihc St;rte Govemmnent. 

14. 'l'hc Slate Government shall cause the anr~ual report, togzther with :I 

rr~c~nora~ldurn of actio~i lakcii on tlir recornincaciarionsii cor~&iiiicd therein, and ttic reason 
Par rlic 1lo11-acceprnncc. if m y ,  oT ;\ay of such iccoinrncndalio~is, and the audit repoll 10 

he lair1 ;i\ sooil p)\\iblc after tl\e reports :IIC rcceivcd, before each flist~sc of l i~c  Stale 
:s~isla!u~c. 

15. 'Silc Chairperson, die Members, Lhc Mernbcr-Seclctxy, officers and otl~cr 
cmplnyccs ol' the (:otnlni~slon \hall \K dce~nccl to bc public scrvant4 witllin ihc 

mc:nlny of v.!ct~oa 2 1 of the Indialr L'ulal Codc, 1860. 

16. l'lie State Ciovern!neol xllall co~~bult lllc Conllllissio~i on all major rmlicy 
" WOIIlC'iI. tn;iktltr\ aS1ccli11~ 



17. No, suit. psosecution or oll~cr legal proceeding shall lie aginsl any persoti for 
anything which is in good faith donc or ititended to be done, in pursuance of tile 
provisions of his Act or !he rules ~natle thereunder. 

18. (1) 'ihc Stale Gove1111neur may, by notificatiotl, malre rules for aurying out 
the purposes of rllis Act. Sucll rules nlay provide for chargins of fees for any of the 
purposes of this Act. 

(2) 111 particular, and without prejudice to the ge~ierality of tlie foregoing powers, 
sucli rules may provide for dl or any of the following matters, nernely :- 

fa) S:ilxies, and allowaxices payable to, and rl~e otl~cr tenns a1d cotiditiorts 
of service of the Cltairperson and Mernbers 11nder sub-section ( 5 )  of scction 4 

atid tile Member-Secretary. {lie oftlcers aud oliier etr~yloyces under sub- 
sccrioli (2) of scctiori 5: 

(It) atiy other rnaller under clause (0 of sectiai 10; 

(cl tlie form in which cfle iuuiual scaternent of accounts sllall be prepared 
noder sub-section (I)  of section 12; 

((0 tile Sorln in, and thc time at, which Ilze ;~nnual report shall bc prepared, 
under. sectioli 1.3; 

( e )  my other matter wbich is required to hc, or may he prescribed. 

14. (1) If any difficulty arises in giving effect to the provisirvns of this Act, the 
State Govcnt~nenl may, by a riolikictl order, m;&c such provisions, uol inconsisteni 
with the provisions of this Act a$ appear to it to be necessary or expedicrit tbr removing 
tl~c difficulty. 
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(2) No order uider sub-ssclioi~ (1)  shall be made alier rile expimtiori of a period of 
two yt!Xs fiOlr1 Illc COm~nelk~Cl~elll i t f  liiis Act. 

(3) Every omkr made lr~~der sub-~ection (1) shall lx laid, as srxw as may be, before 
both the Mouses oC Statc i,episiacure and tile provisious of sub-.seclioil { 1) of section 
23-A of the lltm Pradcsil Geiicr;il Clauses Act, 1904 sliall apply as ithey apply in 
respect of rtiles made by tile Stare Ciovenlrnent under ~uiy Utm Prddcsh Act. 

R.D. MATHUR, 

Yrartlukh Suclriv. 
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